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 -  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 FourtH  Revort

 SHEI  D.  L.  BAITHA  (Araria):  Mr.

 Deputy  Speaker,  Sir,  I  beg  to  move
 the  following: —

 “That  this  House  do  agree  with
 abe  Fourth  Report  of  the  Committee
 @n  Private  Members’  Bilis  and  Reso-
 lutions  presented  to  the  House  on
 ihe  9th  July,  1980.”

 ME.  DEPUTY-SPEAKER:  The

 question  1s:

 “That  this  House  do  agree  with
 the  Fourth  Report  of  the  Committee
 on  “Private  Members’  Bills  and
 Resolutions  presented  to  the  House
 on  the  9th  July,  1980.”

 The  moton  was  adopted.

 MR.”  DEPUTY-SPEAKER:  Now,

 My  Harish  Chandra  Singh  Rawat.

 (Futerruptions).

 SHRI  RAMAVATAR  SHASTRI. **

 MR.  DEPUTY-SPEAKER:  What-

 ever  Mr.  Ramavatar  Shastri  speaks
 now  will  not  go  on  record,  Order

 please.  ।  have  called  Mr.  Harish

 Chandra  Singh  Rawat.—hez  is  absent

 Then,  Shr:  R.  -  P.  Verma—he  is  also

 absent,  Prof,  Narain  Chand  Parashar.

 15.38  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Zighth  Schedule)

 PROF.  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  I  beg  to  move

 for  Jeave  ty  introduce  a  Bill  further
 to  amend  the  Constitution  of  India.

 MR.  DEPUTY-SPEAKER:  The

 guestlon  is:

 “That  leava  be  granted  to  intro-

 duce  g  Bill  further  to  amend  the

 Censtitution  of  India.”

 The  motion  was  adopted.
 के
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 PROF,  NARAIN  CHAND  PARA-
 SHAR:  |  introduce  thg  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Article  38,  etc.)

 MR.  DEPUTY-SPEAKER:  Now
 again,  Prof.  Parashar.

 PROF,  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Sir,  ।  beg  to
 move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Constitution  of
 India.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  ।  introduce  the  Bill.

 ARMED  FORCES  (SPECIAL
 POWERS)  REPEAL  BILL*

 MR.  DEPUTY-SPEAKER:  Shri
 George  Fernandes.

 SHRI  GEORGE  FERNANDES  (Mu-
 zaffarpur):  beg  to  move  for  leave
 to  introduce  a  Bill  to  reveal  the
 Armed  Forces  (Special  Powers)  Act,
 1958.

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted,  to  intro-
 duce  a  Bill  to  repeal  the  Armed’
 Forces  (Specia]  Powers)  Act,  1958.”

 The  motion  was  adopted,

 SHR  GEORGE  FERNANDES:  I
 introduce  the  Bill,
 a

 Extraordinary,  *Part  II,  Section  2,

 -
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 MR.  DEPUTY-SPEAKER:  Next,
 Shri  V.  ।.  Gadgil—absent.  Shrj  Paru-
 lekar—absent.  Prof.  Madhu  MDanda-

 “vate—he  is  not  wel
 e

 Now,  Shri  Ram  Vilas  Pasawn.

 STARVATION  DEATHS  (PRECAU-
 TIONARY  MEASURES  AND  RES-

 PONSIBILITIES)  BILL

 ot  «wa  faata  पासवान  (हाजीपुर)  :

 उपाध्यक्ष  महोदय,  मै  प्रस्ताव  करता  हूं  कि  भूख

 से  मृत्यु  न  होने  देने  के  लिए  मीर  इस  संबंध
 में  उत्तरदायित्व  के  लिये  ग्राम  एवं  जिला  प्राणी-

 कारियों  द्वारा  प्रावधान  उपायों  की.  व्यवस्था

 करने  वाले  विधेयक  को  पुरःस्थापित  करने  की

 अनुमति  दी  जाय  ।

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  precau-

 tionary  measures  by  village  and  dis-
 trict  authorities  to  avoid  starvation
 deaths  and  for  responsibilities
 therefor.”

 The  motion  was  adopted.

 wt  राम  बिलास  पासवान  '  मैं.  भववक  को

 पुर:स्यापित  करता  हूं  ।

 जि

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Substitution  of  Article  341).

 थी  यम  बिलास.  wacia  ,  (हाजीपुर)  :

 उपाध्यक्ष  महोदय  मैं  प्रस्ताव  करता  हू  fa  भारत

 के  संविधान  का  दौर  संशोधन  करने  वाले  विधेयक

 को  पुर  स्थविर  करते  को  अनुमति  दी.  जाए ।

 MR.  *  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of

 India.”
 e  The  motion  was  adopted,
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 थी  रम  विलास  पानपान  :

 पुरःस्थापित  करता  हूं  !
 मैं  -  at

 लिन

 CONSTITUTION  (SCHEDULED
 TRIBES)  (UTTAR  PRADESH)

 ORDER  (AMENDMENT)  BILL*.

 SHRI  HARISH  CHANDRA  SINGH
 RAWAT  (Almora):  I  beg  to  mowe
 for  leave  to  introduce  a  Bill  to  ameng
 the  Constitution  (Scheduled  Tribes)
 (Uttar  Pradesh)  Order,  1967.

 MR.  DEPUTY-SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  intrp-

 duce  a  Bill  to  amend  the  Constitu-
 tinn  (Scheduled  Tribes)  (Uttar  Pra-

 desh)  Order,  1967.”

 The  motion  was  adopted.

 SHRI  HARISH  CHANDRA  SINGH
 RAWAT:  ।  introduce  the  BiIL

 15.43  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL—Contd.

 (Amendment  of  Articles  19  ang  326)

 MR.  DEPUTY-SPEAKER:  We

 wil]  now  proceed  with  further  conszi-
 deration  of  the  following  motion
 moved  by  Prof.  Madhu  Dandavate  on
 27th  June,  1980,  namely: —

 “That  the  Bill  further  to  amend

 the  Constitution  of  India,  be  dake?
 ino  consideration.”

 We  have  got  only  44  minutes  for

 discussion  of  this  motion.  Soy

 request  Shri  Daga,  who  wag  om  his

 legs  last  time,  to  take  §nly  4  maimutes.

 Extraordinary,  Part  ql,  section  2,  dated


